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OA 154/2006 . . o e T
\ | Mr. Shailen_dfa ' Srivastgva, ‘Counsel '_:'Eor o _
: \Qr ; applicant. . .-. - = W
- \Q "ﬁ 1 Heard “the learned ~counsel for “the
applicant. O T -

S _ The learned counsel for the .applicant"”f@} e

seeks . permission to withdraw thé case with . !

%y PG 'liberty=.. to file fresh case. ' Per—miSsﬁibn'
S granted. The case is disposed of.accordingly.’
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